"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH, JODHPUR ,g//@?
ORDER SHEET |
APPLICATlON NO ............... OF
" Applicant(s) Respondent(s)
' Advocate for Aoncate for
Applicant(s) Respondent(s)
Notes of thé Registry Orders of the Tribunal
OA No. 182/2005
p Date of order: 14.11.2006
-
& Mr.. Kamal Dave, counsel for applicant.
Mr. Vinit Mathur, counsel for respondents.

Leamed counsel for the applicant stateé at bar that
the applicant has already been granted the relief as prayed
for in this case and therefore, the 0.A. s rendered
infructuous. Learned counsel for the' respondents agrees
for the samae.

In the premises, the Orlgmal Apphca’oon stands
dlsposed of having become infructuous since the rehef
prgyed for has already been granted. No costs.
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